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Order

Learned counsel for the respondents states that objections shall be filed along
with other pleadings within four weeks. It shall be the last opportumty‘t‘o file
objections, with a copy in advance to the learned counsel for the petitioner. Rejoinder,

if any, be filed within two weeks thereafter.
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CA 103/PB/2016 - Notice for the application. Learned counsel for the petitioner
accepts notice. Reply to the CA be filed within four weeks with a copy in advance to
the applicant — respondents. Rejoinder, if any, be filed within two weeks thereafter
with a copy in advance to the non-applicant — petitioner.

List for further consideration on 02.11.2016.
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